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TANUVALY 200

Mew De'hi, dated this the 1~

HOM’BLE MR. S.R. ADIGE, VICE CHAIRMAMN (&)
HOMN'BLE DR. A, VEDAVALL!, MEMBER (J)

Shri Dalbir Singh,

€/c Sri Sube Singh.

R/c Heouse No., 37,

Vill. Dichaocn Kalan,

New D=lhi-110043. .. Applicant

(By Advcocate: Shri S£.K. Dass)

1. Govt. of NCT of Bethi through
the Chief Sscretary,
5, Shamnath Marg.
Dethi—-110054.

L]

evelcpment Commiss
ovi. of NCT of Des!
/9., Undsr Hi!! Road.
elhi-110054.

(J

Dv . Desvelopment Commissiocner,
Govti.. of NCT of Delhi
5/2, Under Hill! Road.
Dalhi~-110054.

4. "8ri Vikram Sinah,
Ssed Analvst, g
C/c Project Off;cer (1ADPY
11th Floor, MSO Building,
I Estate,
New Dslhi-110002.

0

Eri Krishna Mathur,

Agrencmist ({ADP),

C/o Project Officer (1ADP)},

11th Floor, MSO Building,

{ . P. Estats,

New Deslhi-110002. .. Respondents

(By Advoccatss: Shri Rajindsr Pandita a
Shri G.D. Gupta for R-4

'(J

ORDER

S.R. ADIGE., VC (A)

s

App!icant impugne respondants’ Annsxure A-1
order dated 6.5.97 appointing Shri Vikram Singh.

Vijnan Mandir Officer and Shri Krishan Mathur,

/L/ﬁ
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9. Further no materials have been furnished to us to
establish that the vacancies should have been filled through
direct recruitment and not through promotion. Indeed there are .
no such categorical averments made in the O0.A. or in the

written submissions filed by applicant’s counsel either.

10. In so far as the alleged +inconsistency between
the provisions of the amended RRs framed under 309 of the
Constitution, and Rule 20 Seed Rules framed under the Seed Act
is concerned, actually there is no inconsistency. As pointed
out by Shri G;D. Gupta, the mode of recruitment is taken care
of by the RRs. Thereupon those who possess/ acquire the
necessary experience/qualifications under Rule 20 Seed Rules
are put to work in laboratories notified under the Seed Act.
Ti1l then there is no bar to their working in the non—ﬁotified
1aborator1es, and 1in any case as applicant is himself not 1in
the feeder cadres for consideration for promotion as per the
unamended RRs of 1984, nor indeed in the amended rules of 1997
this ground does not avail him. Furthermore)the decision dated
27.11.96 1in M.A. No. 2429/96 arising out of O0.A. No.
1972/96 cannot under any circumstances be construed to mean

“
f=ant is in the feeder cadre for promotion

that applicant app
as Seed Analyst in the absence of any specific provisions to

that effect in the unamended or amended Recruitment Rules.

11. The‘O.A., therefore warrants no interference. It

is dismissed. No costs.

@r.vaw o | %404@

(Dr. A. Vedavalli) - o (S.R. Adige)
Member (i) : - Vice Chairman (A)
.!g 7 X



